FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency ResolutionProcess
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF NEW PEARL VITRIFIED PRIVATE LIMITED

RELEVANT PARTICULARS

1 | Name of corporate debtor NEW PEARL VITRIFIED PRIVATE LIMITED
2 | Date of incorporation of corporate debtor 24/09/2010
3 | Authority under which corporate debtor is Registrar of Companies, Ahmedabad
incorporated / registered
4 | Corporate Identity No. / Limited Liability U26933GJ2010PTC062413
Identification No. of corporate debtor
5 | Address of the registered office and M/S NEW PEARL VITRIFIED PRIVATE LIMITED
principal office (if any) of corporate debtor | Registered office Address: Shop No-23, Galaxy Plaza,
Matel Road, Dhuva, Tal. Wankaner, Rajkot, Morbi,
Guijarat, India, 363622
6 | Insolvency commencement date in 02/06/2026
respect of corporate debtor Order uploaded on portal 04.06.2026
7 | Estimated date of closure of insolvency 29/11/2026
resolution process
8 | Name and registration number of the Mr. Manish Santosh Buchasia
insolvency professional acting as interim (PCS IP RV_SFA)
resolution professional Registration No. IBBI/IPA-002/IP-N00487/2017-
2018/11449 AFA Validity 31/12/2026
9 | Address and e-mail of the interim 306, 3rd Floor, " Gala Mart" Nr Sobo Centre, Before
resolution professional, as registered with Safal Parisar,Above SBI/Union Bank, South Bopal
the Board ,/Ahmadabad-380058 ,Gujarat
E-mail: manishbuchasiacs@agmail.com
Mobile no.: 9898055367
10 | Address and e-mail to be used for 306, 3rd Floor, "Gala Mart" Nr Sobo Centre, Before
correspondence with the interim Safal Parisar,Above SBI/Union Bank, South Bopal
resolution professional ,/Ahmadabad-380058 ,Gujarat
E- mail: newpearlvitrifiedplibc@gmail.com
11 | Last date for submission of claims 16/06/2026
12 | Classes of creditors, if any, under clause Not applicable, as per information available with
(b) of sub-section (6A) of section 21, Interim Resolution Professional
ascertained by the interim resolution
professional Name the class(es)
13 | Names of |Insolvency Professionals Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14 | (a) Relevant Forms and Weblink: https://ibbi.gov.infen/home/downloads

(b) Details of authorized representatives
are available at:

Physical Address: Not applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the NEW PEARL VITRIFIED PRIVATE LIMITED on
02/06/2026. Order uploaded on portal 04.06.2026

The creditors of NEW PEARL VITRIFIED PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 16/06/2026 to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submitthe claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 04/06/2026
Place: Ahmedabad

MANISH
SANTOSH
BUCHASIA
Mr. Manish Santosh Buchasia
IRP of NEW PEARL VITRIFIED PRIVATE LIMITED
Reg No: IBBI/IPA-002/IP-N00487/2017-2018/11449
AFA No.: AA2/U449/02/311226/204112
Date of expiry of AFA: 31/12/2026

Digitally signed by MANISH
SANTOSH BUCHASIA

Date: 2026.06.04 12:17:09
+05'30'
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na b bost  Mational Dperating Centre ; 3th Flaor, Techniplex-l, O Veer Savarkar Flyover, Goregaon (West) Mumbal - 200062,

GOLD AUCTION CU TATION NOTIC

Thes beedoew mendianed borrower has been served with demand notices 4 pay sulstanding amound ioeands the foan facility against gokd ormamants
I*Facdity™) avaded by them from BEL Bank Limited. Since the boerower has failed to repay dues undar the Facility, we are congtraned o condact an

g . — Lt ; "
NEOCROWTH NeoGrowth Credit Pvt. Ltd. Phoenix ARC Limited PUBLIC NOTICE [ b il E“ﬁmﬁtﬂﬁﬂﬁfﬂ'”‘ﬁd'“}ﬁﬂhﬂmﬁﬁ‘g R _Cean o wEm o
endiog simeliliod Comathsmahas Times Square, Tower E, 8th Floor, Andheri Kurla Road, formerly known as Phoenix ARC Private Limited) FOR E-AUGTION n e event any surplus amaunt is realised from this auction, the same will be refunded ta the concemed bomower and if ther s & deficit past the
. . ! b A TEERE 4 Regd. Office:3rd Floor, Wallace Tower 139-140/B/1, Crossing of Sahar Road and Western guction, the balance amount shall be recoverad from the borower hrowgh appropriate legsl proceedings, REL Bank has the authority fo remewe
Marod, Andheri East— S0005G; T: 94 22 £521 9999 www.neogrowtiin; CIN: US1304MH1 83 TC 251544 Phoonix AR . : . CUM SALE D \ ; i ; : ; .
; o . : . o Wt Express Highway Vile Parle (East) Mumbai-400 057 Tel: 022- 6849 2450, Fax : 022- 6741 2313 foflowing account from the auction wihout grier infrnatian. Further, RBL Bank reserves the right to change the Auction Date without any priar
POSSESSION NOTICE - (for immovable property) Rule 8-(1) CIN: U67190MH2007PLC168303 Email: info@phoenixarc.co.in, Website: www.phoenixarc.co.in. matice
| Wsereas, Ihe undansigned being (he Aulhonzed Officerof M hea Growth Credit Prvate Limiled unes E-Auction Sale Notice for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets and vy — - ST LR AT e N e T T
thee Secursalian and Recorsinision of Pravaal fasals s Enfarcement of Securly Inlerest Ad 20021 | Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002. Sr.| Account Branch | Borrower's Details of Gold Gold Auction | Branch Auction
and n guarcse o il i oanfared under sachion 13(12) read with Rule 3 of the Securly Interast Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned No.| Number Kame | Mame Ornamant {in gms) Venue Manager Name | Date &
{Enforcament) Rules 2002, 2 Demand Motice was ssued by e Aulhonsed Offcer of the company o tha ; o X . e . . A
v z i 4 ks ‘ - property mortgaged to Phoenix ARC Limited (formerly known as Phoenix ARC Private Limited) pursuant to assignment of debt by Motilal & Mobile Na. Tima
| LoeTormers i o-bormoesers mentioned herein below lo repay the smoust mantioned-in ha notice within &0 : e . . . L) b . . “
| cias from the s of recepd of the said notice. The bamawer having faiked b repay Te amount. nolice s Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited _-Assmnor) will be sold on “AS IS 1. | 809011230856 | Satelite | DESAI TOTAL GROSS WT 18.1| RAL Bank Lid Shap No | Shailendea (3-07-2006
Pasrnehy ieer b L Barrdrnaer g Bhe public in general Thad e undersigned has laken possesssion al he WHERE IS, AS IS WHATEVER THERE IS AND WITHOUT RECOURSE BASIS”, by way of “online e-auction” for recovery of dues ; - : 718 Ground Boor sken | Chadha 0200 PM
property described harein below in exarcisa of powers confarad on him under Saction 13(4) of the said and further interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of SANJAY TOTAL MPURITY 0.6 "2 ""'E o e IR SEPANZAN Wt
Act read with Rule B of the said rdles. The bamower in particular and the public in general ara heraby Security Interest (Enforcement) Rules, 2002) through website : www.phoenixarc.co.in/ as per the details given below BHIKHABHA! raes <TaNE WT & 08 Park, Oppasite Star Bazar, o
cautinned not [ dec with the prapeity and any dealings with the prapenty will be subject to the charge al - . = = : Satellie, Anmedatad, 0500 P
i Blen Growdh Crst Privieba Lismitad [or ansnaont 22 enanlianed Fesein rdan wilh imlenes] hamon Date and time of E-Auction - 30-06-2026 11:00 Am to 02:00 Pm TOTAL MET WT 12,85 idaral - T
: i Frip i s e ol i i e, ith limited t : f 15 minut h . Gugaral - 380015
|"I'n:|:n oS aenion 5 inviied bo prond siones of sub-soction (8 of section 13 of the At 11 the bomawer (wi uniimited extensions O minute each) .
| claars ihe duss of the "Mz Neo Grosth Credit Privale: Limited” '-':’??ll'ler with al costs, charges and Last date of EMD Deposit:29-06-2026 Iriending bidders shauld contact i the Branch Manager
3 2d, at any trma befors the date fived for sale or the secarad aesets shall ot be - Py - > ) 5
E;::1E:|r:ﬁg*||1:;frr=-l f'?‘ .i:’;;;:: :LI':Lerm 'I:I_-El':l:.'u| F'Tut-ale-. LL“EL;JE;P:I:?EEl:..ﬂ"lEr;f‘:lgﬁﬁﬂalsﬁi I;:ﬁ: 'n':::'.MJ_; Borrower(s) /Co-Borrower (s)/Guarantor(s) / Demand Notice Description of the Reserve Price, EMD & Last Date of For detaiied Terms and Condaians, pleage visd to the RBL Bank respectve Branches. _
Prbaaa Ca ol h Creil Pravabes Liihedd™ o brang e ar sale of (he secuned assels Loan Account Date and Amount Immovable r°prty Sme's'on of EMD Place : Gulara‘l Authorized Officer
Warme and adiress of the Borawerl Guarsnior Mariaager 1 Snes Aeiuiah Tadws T0maan]l  ||LAN: LXSUR00217-180052834 24-03-2018 ForRs: |23 6 ,Divin e| ReservePrice:Rs.1,92,000/- Date - 05-06-2028 REL Bank Ltd.

Branch: Surat
Borrower: Vipulbhai Mohanbhai
Solanki

8,32,808/- (Rupees
Eight Lakh Thirty

Residency, Hathuran, |(One Lakh Ninety Two Thousand
Only)

Diaxaben Bharalbbe, 3, Syraiari Bharatbha Mansukhial
Taotal Qudskandimg : Bg, &2,92 503 051 (Rupees Exhty Two Lakh Ninely Twa Thousand Kine Hurdoed

Surat Kosmaba

Thraa Paisa Fiva Onky Onte of Demand Hotiee: J7-Mas35  Dabe of Patsession * 8-k Two Thousand Eight (395010 Gujarat EMD: Rs. 19,200/- (Nineteen

T ; in : ; Co-Borrower: Kailashben Vipulbhai |Hundred & Eight Only) Thousand Two Hundred Only) CAPRI G Lo BAL CAPITAL LI M ITE D
Description of Securod Assefis |lmmovabls Propaerty|: Al That Piece And Farced 0¥ Corstricied Solanki & . .
Rasidental Property Admaasuring 120 50 Sq Mis. At Raiya Revenus Sunvey Mo, 42 P Plot N1 & 2 olanxi FHICLOEAL

Registered & Corporate Office:- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
Lower Parel, Mumbai-400013, Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi — 110060

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Capri Global Capital Limited (CGCL) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under

1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein. NEI LR T
Bidders may visit to the Web Portal: https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART
PRIVATE LIMITED for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will
be submitted online. The interested buyers may go through the auction terms & conditions and process on the same portal and may
contact to Deepak Thakur 9726624158 , Sailesh Iyengar 9833801159, details available in the above mentioned Web Portal and may
contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com. 2. All the intending purchasers/ bidders
are required to register their name in the portal mentioned above as https://www.auctionbazaar.com/ and get user ID and password

Palm Ciy" P Pliot N2 “Towar —F" # Flat Noo 802 Cn r:i;|r.|r- Hoor At Rajot - JE0005 Gijarat And
Bounded By East-Entrance Thin Fiad Mo, 811, Wesh-TowerG, North:Road, South:-Dper Soace

Far, further detais please oanlucd ieAuthorsed Omoer My, Falel Pralad Manubnal, Reasiered ollice
at, Times Square, Tower E, $ih Flodr, Andneri Kuria Road, Marod, Andhed Easf - 400058, K- +91
D250 7810 I \Wizbsite: war, niagrawh,in
Date: 05.06.2026

| Place: Rajkot, Gujarat

Sdi- Buthorised Officer ,
s Meo Growth Credit Private Limided

DEBTS RECOVERY TRIBUNAL-I
Government of India,
Ministry of Finance, Department of Financial Services
4th Floor, Bhikhubhai Chambers, 18, Gandhikunj Society,
Nr. Kochrab Ashram, Ellisbridge, Ahmedabad - 380006.

FORM NO. 14
[See Regulation 33(2)]

g

o

free of cost to participate in the e-auction on the date and time as mentioned aforesaid. 3. For participating in the e-auction, intending
purchasers/ bidders will have to submit the details of payment of refundable Earnest Money Deposit of 10% of the Reserve Price of the
Secured asset along with copies of the PANCARD, Board Resolutions in case of Company and Address Proof on or before the Last
date for submission of EMD mentioned above. Intending purchasers/bidders are required to submit separate EMDs for each of
the Items/Properties detailed herein above. 4. At any stage of the auction, the Authorised Officer may accept/reject/modify/cancel
the bid/offer or post-pone the auction without assigning any reason thereof and without any prior notice. 5. The successful purchaser/
bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp duty, registration fees,
etc. that is required to be paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the applicable law. 6.
The intending bidders should make their own independent enquiries regarding encumbrances, title of secured asset put on auction and

section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the Authorised
Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned in the notice
within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby given to
the Borrower(s)/ Guarantor(s) and the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the
Security Interest Enforcement rules, 2002. The borrower's attention is invited to provisions of sub —section (8) of section 13 of the
Act, in respect of time available, to redeemthe secured assets. The borrower in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be subject to the charge of CGCL for an amount as

claims/rights/dues affecting the secured assets, including statutory dues, etc prior to submitting their bid. The auction advertisement
does not constitute and will not constitute any commitment or any representation of Phoenix. The authorized officer of Phoenix shall not
be responsible in any way for any third-party claims/rights/due. 7.The prospective/intending bidder shall furnish an undertaking that he/
she is not dis-qualified as per provisions of Sec.29 (A) of Insolvency and Bankruptcy Code,2016 and failure to furnish such undertaking
along with the KYC documents, shall automatically disqualify or he/she bid will be rejected.

mentioned herein under with interest thereon.

Name of the Borrower(s)

(Established u/s. 3 of the Recovery of Debts due to Banks & Financial Institutions Act, 1993, for the
area comprising Districts of Ahmedabad, Gandhinagar, Mehsana, Patan, Sabarkantha
(Himmatnagar), Banaskantha (Palanpur) of Gujarat State w.e.f. 1st June, 2007)

(See Section 25 to 29 of the Recovery of Debts and Bankruptcy Act, 1993 read with Rule 2
of Second Schedule of the Income Tax Act-1961)

Description of Secured Asset Demand Notice| Date of

/ Guarantor(s) (Immovable Property) Date & Amount|Possession

J (Loan Account No. PROPERTY NO. 2 Flatbearing No. 102 built-up 18-02-2022 | 31-05-2026

LNMEJUN000044297 (Old) areaadmeasuring 76-02 Sq. Mts. situated on the Rs

R.C. No. 01/2026 0.A. No.130/2016 | | piace : Gui - Al .
" : Gujarat Phoenix ARC Limited : . w
BANK OF INDIA, Certificate Holder... Date : 05-06-2026 (formerly known as Phoenix ARC Private Limited) 80400005714795 (New) é:faf::oe?,rcgfnasgﬁfggg g?;}%aﬁ?égr? ; cr;}epsl otG I(lech3 41,86,741/-

V/s. " LNMEJUN000031937 (Old) and 14 total land admeasuring 449-50 Sq. Mts. of R.S. No. 131 land admeasuring Ac. 3-
Certificate Debtor... 80300005712326 (New) 38 Guthas of Junagad known as Mayur Nagar located within the limits of Junagadh
of our Junagarh Branch) Municipal Corporation Junagadh Gujarat; and Bounded as follows:, East: Adj. Common

= | Z»w

Sd/-, Authorized Officer,

SLS Stainless Pvt. Ltd. & Ors.
To, DEMAND NOTICE

- . H Passage and Lift and Main Door of the Flat, West: Adj. Open Space then other Property,
CD No. 1 SLS_StamIess Pvt. Ltd. i L i . Igr Ram Malde Karangiya North: Adj. Open Space then N.A. Road, South: Adj. Open Space then Plot No. 31 and 32
Registered under the companies Act, 1956, having its registered office DEBTS RECOVERY TRIBUNAL-I (Borrower) . ] - - - -
at 43, 1st Carpainter street CP. Tank, Mumbai - 400 004, Corporate ! {Ministry of Finance, Government of india) Sureshbhai Maldebhai Karangiya, Amariben Maldebhai Karangiya (Co-Borrower)
Office: 904, Venus Atlantis, Near Reliance Petrol Pump, Prahladnagar #nd Floor, Bhikhubhal Chambers, Nr. Eocharab Ashram, Paldl, — : :
. P J i Ashram Road, AHMEDABAD-380006. Place: GUJARAT Sd/- (Authorised Officer)
Road, Ahmedabad - 380051 Date : 05.06.2026 For Capri Global Capital Limited (CGCL
CD No. 2 | Shri Shantilal Sanghvi, s/o Shri Premchand Sanghvi {Eztablzhed us, 3 of the Recovery af Debés due fo Banks & Financal Inglitutions Act, 1983 for P or Capri Global Capital Limited ( )
: - - - - - the area compnising Disircls of Ahmedabad, Gandhiragar, Mehsara, Patan, Sabarkantha
CD No. 3 | ShriMahesh S. Sanghvi, s/o. Shri Shantilal Sanghvi (Himmatnagar), Banzskantha, (Falanpur) of Gujarat State e ! 15l June 2007 ) RBL BANK LTD
CD No. 4 | Mrs. Manjula S. Sanghvi, w/o. Shantilal Sanghvi - . — - .
Defendants no. 2, 3 & 4, Guarantors and Mortgagors and residing at B- 0.W. No. 207/2026 0.A. NO. 3612022 Exh. No. 12 , Bank of Baroda, Hari] Branch, Vecant Arcade, Main Bazar, Harij N REGISTERED OFFICE: fst Lane, Shahupurl, Kolhapur-416001
elendants no. 2, S < %, Luaraniors and Worgagors and resiing STATE BANK OF INDIA APPLICANT dw 3w e et Paban Cariarat - 384940 RBLEANK ool Operating Centre : 8th Floor, Tochniplex-L, Off Veer Savarkas
805, Vasant Vihar, Dafnala Road, Shahibaug, Ahmedabad - 380 004. . @ ik Sl Disiricl-Patan, Gujaral - 24240 Phone No, 02733-222048, apra e bemt e Goragaon (West) Mumbai - 400062
CD No.5 | SLS Industries Pvt. Ltd VERSUS Mab No. 83800 39832, E-Mait-harij@bankofbaroda.ca.in (RGN | '
> Registered under the cor.npaniesAct, 1956, corporate Guarantor, having MITESHKUMAR U. SADHU .DEFENDANT APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE i GUL AUCTION CUM INVITATION NOTICE _
its registered office at SLS House, Opp. General Co-operative Bank, PUBLIC SUMMONS (For Immovable Property) ;;if:?;amm;“r;;ﬁfﬁiﬂgﬂ:f’g;n"f‘-’g;:?_{“;ﬁﬁ:'ﬂ; ﬁgﬂ?ﬂ?:’;:ﬁ?ﬁiﬂﬁﬂgﬁ
Naranpura Crossing Road, Usmanpt_:ra, Ahmedabad - 380 Q1 3, Also at: To, Whereas, The undarsignad baing fe Autharized Officer of f1e Bank of Barada, Harij, Branch Rank Limited. Sice te horawer has farlexd 10 repay dues et e Facilfty, we are constraned
1, USHA Apartment, 2, Lalitkunj Society, Near President Hotel, (1) Miteshkumar U. Sadhu Dist. Patan under the Securitization and Reconsinucson of Financisl Assets and Enfrcement | | 100 s a0 o) i o the pledged qold prmaments an 16-06-2028,
Nav-rangpur-a, Ahmedabad. Flat No. B-302, 3rd Floor, Ambawadi Apartment, Bih. Kalyan Jeweflers, Opp. ﬂl_liellit{'lgr' l:;r#;efillil.-:‘..sl;f;!ﬁ!_ﬁr? ;r ex??:ésﬁ:, of Pn-.'telrlls éu:zh.arr;lnzng?f Eec;ﬂm (1 .3'.- 23 | | |1y the event any surphis amount Is realisad from s auction, The sama wil be relinded 1o The
CD No. 6 | Optima StainlessPvt.Ltd. Chhadawad Police Chowky, Ambawadi, Ahmedabad-380006 $ !.I!;l.géjﬂili T pedh ol ”;:E";i! Lt hliltl % I;hlnl.slhhw&': & mmn'_' _”h“;]'::s cencermid barrower and i lhara is a deficil pest the auclion, the balance armount shall be
Registered under the companies Act, 1956, corporate Guarantor, Also At Biock No. 11, Flat No. 339 Ahmedabad Poar Avas Yoiana. Nr tock DART2 024 calling upon ha: M Nrmrjenienar Maasy O & WG, VUGN § | recoverad from the barrawer thraugh appropriate legal procesdings. RBL Bank has the aulharity
having i i i itkuni Soci i ' it e : T, Niranjan Soni to repay the amount menticnad In the demand nobice being Rs.20,33,795.11 i o ction - ;
aving its registered office at 2, Lalitkunj Society, Near President Ganesh Vidhyalaya, Nava Viada], Ahmedabad-380013 IR Twanty Lakh Thirty threa th sl Savan hundred Minsty fva R v L to remove following accourt from 1he auction without price Intimason: Further, RBL Bank
- - - ; : upaes Twandy La [ g thousa wan hu i ve Rupees an . st 1o ahanie 8 oy . iOr nONcE:
Hotel, Navrangpura, Ahmedabad. ’ WHEREAS the above named Applicant/Appallant has flled the above e P D) it skmriat a5 maestion il Iy e B8 Wl r 0 iy S B ke raservas the dght io change e Auchon Dats '.'.II|!-I:IIJ[EII'I'3'|. o fodica
In view of the Recovery Certificate issued in T.A./0.A./M.A./Misc. l.A./ Exe. referred application/appeal in this Tribunal. recaiptof the said notice, Sr.| Account Barrower's Details of Gold
Pot. / No. 130/2016 passed by the Hon'ble Presiding Officer, DRT, | §2. WHEREAS the service of Summons could not be Affected in the ordinary | | T Bomower Guararior having falled o ey ine amwut, e s hereby gven fo the re | | No.) Number | Mame | Omameni(ingms)
] ; ! barrenars and the pubicn genera hal the undersigned has [2%an 3YMBOLIC POSSESSION 1. | Boo00s1TITEE TOTAL GROSS WT [LE]
Ahmedabad an amount of Rs. 23,77,51,893.06/- (Rupees Twenty Three mannerand whereas the application for substituted service has been allowed i et et Tersan ko 3 sl [ st ccrlisrnnd i T . Bty ; KETANSINH TAKHATSINH ARl wibos WE | Bdd
: : : z : B i R HpE CHAUHAM TOTAL BIPURITY 0.00
Crores Seventy Seven Lakhs Fifty One Thousand Eight Hundred Ninety Three by this Tnbunal. 1304} of the said Act read with Rule 8 of the sacurity Interest Enforcement Rules 2007 on 03rd
and Six Paise Only) is due against you. 3. You are directad to appear before this Tribunal in person or through an day of June of the year 2028, TOTAL STOME WT 18
. . i 2 oy . iGuaranior ic in garara! an hereby caudicned f | with £
You are hereby called upon to deposit the above / below sum within 15 days of Advocale and file Written Statement / Say on 17-07-2026 at 10.30 A.M. and The BarrewariGuarantor in Ihe publc in ganaral ar heraby cautioned nol to ceal wilh the TOTAL_NET WT 61.5

praperty and ary cealings with the propery will ba subject tz tha charge of the Bank of
Barcda for an amownt of Rs. 20,33 795 11 (Rupees Twenly Lakh Thirty three thousand
seven hundred Ninoty five Rupees and eleven Paise Only] with inleresl as mentioned in
the nofice plus othar changes (Amount deposied afler issumg of damand notica ws 13{2)
has b=en given effect |

The barmoeer's attention i imvied b provision of sub-saction (8] of section 13 of the Act, in
respect of ime avalable, o redeem the secured assets

Description of the Immovable Properties

Equstanle Mortgage of commercial properly beanng cly survey number 420 Paik
admaasuning aboat 18.90,78 54 mirs of sheal Mo 53 stuatad al Main Bazar Han Taluka Han)
Dizd Patan Balemging bo Mrs. Dipikaben Miraniankumar Sond & the same is bounded as
follows thet is o say East- Road, West- Cily survey no 420 Pedg, North- Shop of Soni
zangitabien Ashishkemar, Sauth- Rosd

Date : 03/06/2026
Place ; Harij

The online auction wilbe halkd anhitps:egeld auctiontiger.ral oo

fttps:irbdeqold, uctiontipernet on 1 E-06-2026 from G200 PR, 05:00 PM 13T

Imtending bidders. should contact M's. e-Procumement Technologies Lid. (AuclionTiger) al
B351BAEG40/ 7984129853,

For detailad Terms and Condions. please visit tha auction poral,

Place : Gujarat
Diate : 05-06-2026

show cause as to why reliefs prayed for should not be granted.
4, Take Motice that, in default of, the Application/Appeal shall be heard and

the receipt of the notice, failing which the recovery shall be made as perrules.
In additions to the sum aforesaid you will be liable to pay :
(a) Suchinterest & Costas is payable in terms of Recovery Certificate.
(b) All costs, charges and expenses incurred in respect of the service of this
notice and other process that may be taken for recovering the amount due.
Given under my hand and the seal of the Tribunal, this 23rd Day of April, 2026.

(Love Kumar)
Recovery Officer-l, DRT-I, Ahmedabad

decided in your absence.
Gi'i'El'_I under my hand and seal of this Tribunal @ 4.
on this 10th day of March, 2026 at Ahmedabad. (5 J VAGHELA]

Assit Reglstrar DRT-1, Ahmedabad

Authorized Officer
REL Bank Lid.

Branch Office : 1st Floor, Orbit Tower, Opp. Krushi Bazar, Sahara
+ YES BANK Darwaja, Ring Road, Surat - 395003
Registered & Corporate Office : Yes Bank Limited, Yes Bank House, Off Western Express
Highway, Santacruz East, Mumbai - 400055.

POSSESSION NOTICE
Whereas, Loan Account No. 24328267

| The undersigned being the Authorized Officer of YES Bank Limited, under Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of
powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 has issued Demand Notice dated 16.01.2026 under Section 13(2) of the said Act calling upon
the borrower (1) R Hardik Prints LLP (Through its Partners), (2) Ravi G Malpani (Mortgagor), (3)
Legal heir of deceased (i) Hardik Ravi Malpani (i) Sunita Malpani (Mother), (4) Sunita Malpani to
repay the amount mentioned in the said notice being Rs. 2,31,01,708.39/- (Rupees Two Cores Thirty
One Lacs One Thousand Seven Hundred Eight and Thirty Nine Paisa only) as on 16-Jan-2026
together with further interest at contractual rates on the aforesaid amount, incidental expenses,
costs, charges, etc. incurred from 17.01.2026 till the date of payment and / or realization within 60
days fromthe date of the said notice.

The borrower mentioned herein above having failed to repay the amount, notice is hereby
given to the borrower mentioned here in above in particular and to the public in general that the
undersigned has taken Symbolic Possession of the property described herein below in
exercise of powers conferred on him under Section 13 (4) of the said Act read with the Rule 8 of
the said Rules on 03.06.2026.

The borrower mentioned hereinabove in particular and the public in general are hereby
cautioned not to deal with the said property and any dealings with the said property will be

Next Date : 12.06.2026 \@

ff\ P RI G I_OB AI_ Registeregégo%]c:)rgel-oofﬁ%ﬁ IEOE%EeIrIﬁDIJn iIrTéll:tha’IB:!:l:Is-iEe?s Park, Senapati Bapat Marg,

cr Lower Parel, Mumbai-400013
CARITAL LIMITEDR  circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 (6) and9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public in
general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured
Creditor, the Constructive/physical possession of which has been taken by the Authorised Officer of Capri Global Capital Limited Secured Creditor, will
be sold on "As is where is”, "As is what is”, and “Whatever there is” on dates below mentioned, for recovery of amount mentioned below due to the Capri
Global Capital Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount and property details mentioned below.
SR. 1.BORROWER(S) NAME DESCRIPTION OF THE |1. DATE & TIME OF E-AUCTION| 1. RESERVE PRICE
NO. 2. OUTSTANDING AMOUNT MORTGAGED PROPERTY |2. LAST DATE OF SUBMISSION | 2, EMD OF THE PROPERTY

1. |1. Mr. Shivanand Sripad Bhatt All that Piece and Parcel of Property 'OF EMD 3. INCREMENTAL VALUE

Chief Manager [ Authorised Officer
Bank of Barada

ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD. [ACRE)
CIN : Us58930L2002FLE11578%

Regd. Office : 147 Flaor, ERDS Corporate Tower, Nebvu Flace, Mew Delhi-110018
E-mail ; gore arefiacraindia in, Webaite | wawscreindla in

Corparate Offlee @ Uret Mo, 502, CWng, ONE BEC, Plal Mo, C - &6, G — Block,
Bandra Kurla Complax, Mumoal— 400051 Tel : (2 GEe43 101

POSSESSION NOTICE

{For immovable properly)

ACRc

Whereas,

The Authorized Officer of SAMMAAN CAPITAL LIMITED (Formerly known as
INDIABULLS HOUSING FINANCE LIMITED(IHFL}) under the Sacuritisation and

Makvana ("Borrower”)
2. Mrs. Sharada Shivanand Bhatt

having land and building being Flat 202
having Carpet area 44-594 Sq. Mts. On

PROPERTY INSPECTION | RESERVE PRICE :
I Rs.18,18,000/- (Rupees

1.E-AUCTION DATE: 25.06.2026| Eighteen Lakh Eighteen

Reconstrection of Financial &ssels and Enforcement of Securly Interest Act, 2002
angd in exercise of powers conferred under Section 13 {121 read with Bule 3 of the
Securdy Inierest (Enforcement) Rules, 2002 ssued Demand Motice dated

subject to the mortgage of YES Bank Limited, for an amount of Rs. 2,31,01,708.39/-
(Rupees Two Cores Thirty One Lacs One Thousand Seven Hundred Eight and Thirty Nine
Paisa only) as on 16-Jan-2026 together with further interest at contractual rates on the

(Co-borrower)

LOAN ACCOUNT No.
LNMERJ1000163825 (Old)
/80300005823311 (New)
Rs.25,55,485/-(Rupees Twenty
Five Lakh Fifty Five Thousand Four
Hundred and Eighty Five Only) as

2nd Floor in the building known as aforesaid amount, incidental expenses, costs, charges, etc. incurred from 17.01.2026.

This is to bring to your attention that under Sec.13(8) of SARFAESI Act, where the amount
of dues of the secured creditor together with all costs, charges and expenses incurred by
secured creditor is tendered to the secured creditor at any time before the date of publication of
notice for the public auction/ tender/ private treaty, the secured asset shall not be sold or
transferred and no further steps shall be taken for transfer or sale of that secured asset.

DESCRIPTION OF THE PROPERTY

“Vinit Complex” constructed on land |(Bétween 3:00 P.M. to 4:00 Thousand Only).

415-00 Sq. Mts. Of Plot No. 40 & 41 of | P-M-) EARNEST MONEY DEPOSIT:
TP Scheme No. 4 (Raiya), FP No. 127, % LAST DATE OF SUBMISSION | Rs.1,81,800/- (Rupees
128 of Revenue Survey No. 71 paiki of OF EMD WITH KYC: 24.06.2026 | one Lakh Eighty One
Village Raiya, Rajkot City, Tal & Dist - | 3: PATE OF INSPECTION: Thousand and Eight

Rajkot, Gujarat - 360005, Bounded As |23-06-2026 Hundred Only)

16,10.2018 calling upon the Borowers GAJJAR ALPESH K and GAJJAR
NINISHA ALPESHBHADL to riepay (he amawn] meanlionsd in fhe Nedice baing
Rs. 11,45936/- (Rupees Eleven Lakhs Forty Five Thousand Nine Hundred
Twrenty Slx Only} against Loan Scoount Mo, GR02XI (Earier Loan Account no.
HHLGHRDOIE2Z1TE of IHFL ) as on 15, 10,2018 and inberes! herean withen 80 days

on 22.04.2026 along with Follows:, North: Apartment No. 201, INCREMENTAL VALUE: from the date of recaipt of the said Motice. Earfser the IMFL has assigned all its The Immpvable property of Unit Nq_: 307 on the 3rd I_:Ioor (As per Sanctioned plgn 4t_h Floor) of
applicable future interest. South: Margin then University Road Rs.10,000/- (Rupees Ten rights. tithe and interest of the above loan account in favor of Indiabulls Asset the Building known as Shree Kuberji Textile Park - 2 situated at: Ward No: 7 bearing City Survey
' | Thousand Only) Nondh No: 4671, 4672/A and 4699 (After consolidation Nondh No: 4671) of ward No: 7, Taluka:

East: Complex Margin then 7-60 Mt.
Road, West: Apartment No. 203

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/

TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-

1.The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities.

2. Particulars of the property / assets (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.

3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
submission of bid/s.

4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
provider M/S e Procurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc. - |
6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger, . . " ; 1. Mame of Corporata Debtor

Ahmedabad (Contact no. 079-68136880/68136837), Mr. Ramprasad Sharma Mob. 800-002-3297/ 79-6120 0559. Email: ramprasad@auctiontiger.net,. Thie' Bosrowers having falled:1o:fepary the amount, notice:ds hereby alveriio-ihe: | |22 inmcwl:,ﬂn'ﬂ.;jwm e :ﬂg'.:![fﬂ LFURHIEAEL FAREME LINHED
7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and Barrowers and the public in general thal the undersigned has taken possession of .| Adithwity under which Gérparate Debler is | Regestrar of Companees, Ahmedabad

password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider. the property described harein balow in axercise of powers conferrad on him under inlI:-:IW'al.E.n:.: .'.'Egisilzrﬁl;:l. . d ¥ g TR
8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested i . . - ; =Tl
bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Capital Limited" on or before 24.06.2026 ol ::nfcl:an Hi30¢ Section 1 D o et rend WET Rbe: o OLINR Securite Anercet t E%H:;ﬁ:,ﬁ,lﬁnﬁ;_,I,;I,':;“;ﬁjnl;_ﬁ:.r:"y
9. Thg intending bidders should submit the duly filled in Bid Form (format avgllab!e on https_:llsarfae_S|.auctlontlger.net) along with the Demand I_Draft remittance towards (Enlorcement) Rules. 200& an 31.06.2028. 5. Address of the regitered ofica and "M/ NEW PEARL VITRIFIED PRIVATE LIMITED
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Capital Limited Regional Office 3rd floor, BBC Tower, Broadway Business Centre, Near Law perscipal affies (it any} of Corparate Debtoe Registarnd office Address: Shop No-23, Galaxy
Garden Circle Netaji Road, Ellisbridge, Ahmedabad, Gujrat-380009 latest by 03:00 PM on 24.06.2026. The sealed cover should be super scribed with “Bid for Plaza, Matel Road, Dhua, Tal, '.".'anhanerl. Raiot
participating in E-Auction Sale- - in the Loan Account No. (as mentioned above) for property of “Borrower Name.” Morbl, Cuizrat India. 353622 '
10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who ]

Reconstruction Company Lid. 23 Truslee of Indiabulls ARC-XII, Trust by way
of an Assignmant Agresmanl dated 31.12.2019. Furher the Indiabulls Asset
Raconstruction Company Ltd, as Trustes of Indiabulls ARC-XII, Trust has

Surat city, District: Surat admeasuring about 1178.10 Square Feet i.e. 109.45 Square Meters
(Carpet area) along with undivided proportionate share in the said land admeasuring about 2.80
Square Meters. Owned by Mr. Ravi Ghanshyamlal Malpani. Bounded By: East: Adj Property,
West: Entry and Passage, North: Adj Property, South : Entry and Passage.

Date: 03.06.2026, Place : Surat Sd/- Authorised Officer, Yes Bank Limited

PUBLIC ANNOUNCEMENT

[Under Reqgulation & of the Insolvency and Bankrupicy Board of India
iInsolvency Resolution Procass for Cormporate Persons} Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

EEEiEII'IEl:I all its r|gh15.. titte and interast of the above loan accournt in favoer of Assets
Care & Reconsiruction Enterprise Litd. (“ACRE"™) by way ol an Assigament

Agreement dated 26.04.2021 and Loan Account which has been renumbered as
Loan Account Mo, GOD2XI In books of ACRE. read with Rectificaton Agresment
dalad 26.08.2021. Further of Assets Care & Reconstruction Enterprise Lid.
("ACRE") acfing in ils capacily as frustes of ACRE 102 TRUST has assigned allis
rights. title and Interast of the above koan account in favor of Assets Care &
Reconstrustion Enterprize Lid, ("ACRE™) acting in itz capacily as frustes of
ACRE 180 TRUST by woary ol an Assigrnmenl Agreemaent dated 23,08, 2025,

-

—_—

NEW PEARL VITRIFIED PRIVATE LIMITED
RELEWVANT PARTICULARS

|UZEEA3GIZ0PTCORR413

The Bormowers in parlicular and the public in general ks hereby cautioned not to deal
with the property and any dealings with the prope by will be sabpect o the charge of
Assats Care & Reconstruection Enterprisa Ltd. for an amount of Rs. 11,45, 926/-

L . : e i : . ) . " . | Insolvency commenoement 0ase |0zo62028
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited ¥ rerspsed ol Corporate Debdar Ordr dod rtal 04062028
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice. apose Elmvmn Lakha Forty EhtecTivausand Nine Hundvsd Tweanty: Sits Snly) o 7 Frot .1;.‘11;21? it —
11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited agon 15.10.2018 and Intereal thereon mﬂiﬂ':ﬂ ;i'f;;:m“ OF InGohency
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension. , . . . ; - e - 1 = H
The Bomower's aftention is invited to pravisions of Sub-Section (8} of Secticn 13 of B | Kame and Begisyation number of the Manish Santosh Buchasia

12. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone.
13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Capital Limited, Regional Office 3rd floor, BBC Tower, Broadway Business Centre, Near Law Garden Circle Netaji Road, Ellisbridge, Ahmedabad, Gujrat-
380009 and the Service Provider for getting declared as successful bidder in the E-Auction Sale proceedings.
14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Capital Limited.
15. In case of defaultin payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
already paid (including EMD) will be forfeited and the property will be again put to sale.
16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.
17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) (if applicable) and submit TDS certificate to the Authorised officer and the deposit the
entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within
such other extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.
18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Bids shall be made taking into consideration of all the statutory dues pertaining to the property.
19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
necessary proofin respect of payment of all taxes / charges.
20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.
21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 15 days from the scheduled date of sale, it will be displayed on the website of the service provider.
22. The decision of the Authorised Officer is final, binding and unquestionable.
23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.
24. Please Note that any movable items (if any) lying in the property is not offered with this Sale.
25. Please Note that Forfeiture for Non-Participation by Sole Bidder.Where only one bidder is found eligible after deposit of EMD, such bidder shall mandatorily log in and =
participate in the live e-auction at the scheduled date and time. Mere submission of bid form and deposit of EMD shall not constitute participation. If the sole eligible bidder fails NREH: AFTER WALL FLAT HQ-AM02 2L FLAT MO B0
to log in and participate in the live e-auction for any reason whatsoever (except certified technical failure of the e-auction service provider), the EMD shall stand automatically gl
forfeited without further notice, and the Authorized Officer shall be free to cancel the auction and/or conduct a fresh auction without any liability to the bidder.
26. For further details and queries, contact Authorised Officer,Capri Global Capital Limited: Mr. Mayur Jagdishbhai Vekariya Mo. No. 7359578273 and Mr. Ajeet
Kumar Mo. No. 9910198552,
27. This publication is also 15 (Fifteen) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.
Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Capital
Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such cases.
In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place : GUJARAT Date : 05-JUNE-2026 Sd/- (Authorised Officer) Capri Global Capital Ltd.

sk i
L ] | F= "]

(PCRIP RV _BFAY
Fteg.d Mo IBELIPA-DGIP-MOET 201 1-201811 18415
AFA Valid Upto - 3101202006

1 304, Snd Floor, "Gala Mar® Mr Sabo Centre, Bafore
Salal Partzar, Above SEUUnion Bank, Sauth Bopal,
Ahmedabad-380058, Gujaral
Emall : manishbuchasiacsi@gmall.com

| Mobile Mo.: 9838055367
A0E, 3rd Floar, "Gaka Marf™ Mr Soba Cendrn, Befors
Salal Parsar, Aboye ZBIUnan Bank, Soulh Baal,

| Ahrrssdahad-3800558, =ugeal

INS3NEMCY profassional BCHNg BE IMEMM

the &ct in respeciof lime avadable, to redeerm the Secured Assels
Rasalidion Pralesscna

DESCRIPTION OF THE IMMOWVABLE PROPERTY (IES)

FLAT NO. B/406, ON FOURTH FLOOR, IN BLOCK —B, ADMEASURING ABOUT
§4.38 S0. MTS. (AS PER REAL ESTATE REGULATION AND DEVELOPMENT
RULES, 2018), CONSTRUCTION AREA IN THE SCHEME KNOWMN A "0
SHANT| RESIDENCY", SITUATED AT MOLLE KALOL, TALUK KALOL, DIST | |10 Address and e-mai o be used for
GANDHINAGAR, CONSTRUCTED ON LAND BEARING SURVEY NO. 1008, R ol
HECTARE -0—503-08 LH.3DE-UU- 204, H'IE:.:l. AAKAR RS, 5592-50 PAaISA OF Emall . newpearlvitrifiedplibe @gmall.com
DRAFT TP SCHEME NO. 5 (KALDL-OLA-BORISANA). OF FP NO. -181-5031-00 | |11, Lastdste for submissionof taims 16062026 i o

SQ. MTS. OVER NON AGRICULTURAL LAND ADMEASURING 1496-00 | |2 cissss ol fa W couss ) Not aoplkatle. s pat lormalion vl

S0, MTS., IN THE REGISTRATION SUB DISTRICT OF KALOL AND DISTRICT By Iha Infesim Resob fon Protessonal

OF GANDHINAGAR HAVING UNDIVIDED PROPORTIONATE SHARE OF | |15 Namesofinsohancy professionats denfified Hol Applcable
PROPERTY INCLUDING ROAD COMMON PLOT AND AMINITIES AND ekt sl bl
FACILITIES ANDWHICH IS BOUNDEDAS FOLLOWS

[0 | Address & emal of the intenm resolson
prafessona, &5 registered with fhe board

| in 8 ciassithres names foreath class)
14 (g Felenar foms and

by Datai®s of suthonzad represertatnms

ank yeailabke al

Matce & hareky given that the Mational Company Law Tnbunal has ordered the commencement of &
conporate inscivency resclution: process of tha NEW PEARL VITRIFIED PRIVATE LIMITED on
G20G202E. Crder uploaded an portal (4. 05 20326
The creditors of NEW PEARL VITRIFIED PRIVATE LIMITED are heeeby cafisd upon to submil Ser
claimz with prood on or before $6M0& 2026 %0 tha interm resoision prodessional al the address mentionad
aganateniny fo, 11
The financial ereditors shal submet Shar clams with proof by sbecironic means oniy. All other credibors may
subimittha claims with procd in person, by postor by slectonic mesns

Submigaian ol falee or misbesding proofs of claim shall sltract penaltes,

.[.gl;- Wik Link: bilps:iibbigoeinfenfhomeddawnloads
0y Wal Applicakle
EAST

T BLOCK —B-407 WEST - PASSAGE

Buthorized officer
Assets Care & Reconstruclion Enterprise Lid
{1BD-TRUST)

Date : 31,05 2026
Flace : GANDHINAGAR

Fiar any griesvanca you may contact Mr, Mohd Sharig Malik, Grevance Radressal
Cifficar, Phone Mo. 011-66115609, Email: complaint@acreindia,in. The datailed
policy on Grievance Redressal Mechanssm within the organization can be

Sdl-

Mr. Manish Sanfosh Buchasia

Irterim Bascluton Professional, NEW PEARL VITRIFIED PRAATE LIMITED

Date = 0408 7026 Regn. No.; IBBNIPA-DDZIP-NOMEET207-2018/11448
I, Place: Ahmedabad AFA No.: AAZNUA49020311 286/204 112 | ARA: 3111202025

!
1)
L

acceased at hitps:wew acreindia in/compliance.

i
—

epaper.financialexpress.com

. Ahmedabad
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